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ORDER

Both sides are present. It is represented by the Learned Counsel for the Petitioner that in the

application moved by the Petitioner the Respondents have filed reply and for filing rejoinder 10 days

time will be required. Perusal of the order dated 7.2.2017, however, shows that the matter has been

listed for final arguments today. In view of the sitting in the Principal Bench this Tribunal was able to sit

be
only at 4.15 p.m. and due to paucity of time arising thereafter, matter was not able to]t_akenup. Post

the matter for final arguments on 29.5.2017. In the meanwhile the petitioner will file the rejoinder with

a copy in advance being made available to the other side.

List the matter for final arguments on 29.5.2017.
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